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Now Mr. Gopalsamy. When I called the
names of honourable Members, they were not
present in the House for their Special
Mentions. Now since you have made a
request, I am allowing you as a special
dispensation. But hereafter you should be
careful and you should be present in the
House.

Demand to Link Karur-Dindigal Railway
Line with Madurai Division in Tamil
Nadu

SHRI V. GOPALSAMY (Tamil Nadu):
Madam, Deputy Chairman, I am extremely
thankful to you for giving me this opportunity.
I would like to draw the attention of the Go-
vernment to a matter which has caused
concern in the minds of the people of Tamil
Nadu. The decision of the Railway Ministry
has done an unpardonable wrong against the
interests of Tamil Nadu. Madam, we have
been demanding this Karur-Dindigul-
Madurai-Maniyachi — Tuticorin railway line
for more than two decades. Of course, our
honourable Prime Minister also went there to
inaugurate the line between Karur and
Dindigul. This is a small stretch of the whole
project. When it was sanctioned some seven
years back, the then honourable Minister of
Finance, Shri R. Venkataraman, because he
was from Tamil Nadu, assured in a function
that this would be completed wi'thin five
years. Madam, this line has been constructed
within the jurisdiction pf the Madurai Division
and it is in the Madurai Division area. Now,
the Ministry of Railways has decided to annex
this line with the Palghat Division in order to
help the Trivandrum Division. 1 have no
objection to the

Mentions 232

Trivandrum Division being helped and they
can open new lines. But, in order to strengthen
the line strength of the Trivandrum Division,
they are delinking one Shoranur line from the
Palghat Division and annexing it with the
Trivandrum Division. Therefore, they are now
gong to annex this newly construtced line in
our Madurai Division area with the Palghat
Division. This will create unnecessary
hardships and inconvenience to the railway
employees there. Therefore, Madam, the
railway employees belonging to different
unions held demonstrations before the Ma-
durai Divisional Office, for the past one year
to request the Railway Ministry to include this
newly constructed line in the jurisdiction of
the Madurai Division.

Madam, when a line was constructed
between Tirunelveli and Kanniya. kumari,
that was annexed with the Trivandrum
Division and that caused a lot of resentment
among the people of Tamil Nadu and an
agitation was started which went on for seven
days when no train was allowed to move
between Madurai and Tirunelveli. A
delegation also came here to meet the then
Railway Minister, Shri Kamlapati Tripathi, to
put forward our demand that this railway line
between Tirunelveli and Kanniya-kumari
should be with Madurai Division only. It was
stated at that time that since this line was an
MG line and was being constructed on a tem-
porary basis, it was being annexed with the
Trivandrum Division, but, in the long run, it
would be annexed with the Madurai Division.
But now this Broad Gauge line has been
constructed between Karur and Dindigul. But
the assurances given by the then Railway
Minister have been thrown into the dustbin
and this newly constructed BG line is also
being annexed with the Palghat Division. It
will create a lot of problems, Madam.

THE DEPUTY CHAIRMAN: Please
conclude. You, time is over.



